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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

Original Application No. 154 of 2004
Jabalpur, this the 20th day of October, 2004
Hon'ble shri Madan Mohan, Judicial Member

7«  Smt. Pushpa Pathak, W/o. late Shri
Krashan Dutt Pathak, H. No. 570/A,
Chhota Fuhara, South Miloniganj,
Jabalpur. ’

2. shri Manoj Pathak, S/o. late Shri

Krashan Dutt Pathak, H. No. 570/A,

Chhota Fuhara, South Miloniganj,

Jabalpur. ' eos Applicants
(By Advocate = Shri Manocj Mishra)

Ve r sus

Te Union of India, through the
Secretary, Ministry of Defence,
New Delhi. : .

2, General Manager,
Vehicle Factory, Jabalpur. - | cos Respondents

(By Advocate = Shri K.N. Pethia)
0 RO E R (Oral)

By filing this Original Application the applicants
have claimed the foilouing main reliefs 2

n(ii) to quash the impugned order in Annexure A=4,

(iii) to command the respondents to give employment

- to the applicant Noe. 2 on compassionate ground by
issuance of necessary order or direction.”

: _ husband of
2 The brief facts of the case are that thelapplicant

Noe 1 and the father of applicant No. 2 who was working as

" UDC in Vehicle Factory, Jabalpur died on 28.11.2001 at

Appolo Hospital, Chennai while undergoing treatment. He
left behind him his widow two sons and two daughters. The
applicant Na; 1 is alsc suffering from several diseases
and is getting treatment from private medical practitioner
Both the daughters of the deceased Government servant are
unmarried. The applicant No. 1 submitted an application

for compagsionate appointment in fawur of applicant Noe.
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2 i.e. her elder son but it was not considered and the
applicants were informed vide order dated 6.45.2002 (Anne-
xure A=4) that her case could not be considered on merits.
She again submitted a representation befqre the Union

Mipister. Hence, this OA.

3. Heard the leafned counsel for both the parties and

perused the records carefully.

4o In this case the reply has not yet been filed by the
regpondentse The learned counsel for the respondents
arguedvthat according to the policy of the Government of
India, Ministry of Defence, fﬁe case of the applicant is
to be considered by the respondents for tﬁree timese On
perusal of the impugned order dated 6.5.2002 (Annexure
A=4) it seems that the case oflthe applicants has not
been conéidered for three times. It should hawve been
considered in accordance to the policy of the ﬁinistry of

Defence.

5. The learned counsel for the applicanis seems to be
satig=fied by giving direction to the regpondents in this

regarde.

6. Accordingly, I direct the applicantsto submit a

fregh detailed repregentation to the respondints uithin

- a period of one month from the date of recéipt of a copy

of this order giving full particulars and details
regarding their cleim and if the applicants complies
with this, then the respondents are directed to consider
and decide the representation of the applicants in’
accordance with the policy of the Ministry of Defence

dated 9.3.2001 and of the Army Headquarters dated

3047.1999, by passing a speaking, detailed and reasaned
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order within a period of three months from the date of

receipt of such representation.

7 Accordingly, the Original Application stands

disposed of. No costs.

(madan Mohan)
Judicial Member
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